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HON'BLE SHRI 8, N, DHOUNDIYAL, {CWBER (A)
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( By Advocate Wra. Rani Chhabra )

Wersus

1, Union of India through
Secretary, Ministry of
CoRiffiunication, OepartRsnt
of Tslecomffiunlcation,
Sanchar Bhauan,
New Delhi,

2, Sub Divisional Officer,
Telegraphs.
Bijnor (Up).

ORDER (ORAL)

Shri Justice S, K. Dhaon •—

Applicant

Respondents

In the O.A. it is stated that the applicant

last worked with the respondents some time in

the year 1989 and since then he is out of

employment.

2. The reliefs claimed are that the oral order

terminating the services of the applicant in the

year 1989 be quashed and the respondents be directed

to confer temporary statue upon the applicant,

3, On the face;, of it, this is a highly belated

application. No satisfactory explanation has been

offered for the delay and we see no good grounds to

condone the delay.
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4, If the assertion of the applicant that he worked

for some time in the year 1989 is correct, the

respondents shall consider his case for a fresh

engagement on merits and in accordance with lew,

and if he is otherwise eligible, to

freshers,

5» Uith these observations, this OvA* is dismissed.

•/t _/
( B, M, Ohoundiyal ) ( S. K. Dhaon )

nember (A) yice Chairman


